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IN THE MATTER OF�
Sarlka Somvanshi & Ors. Applicant/petitioner

Vs.
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Order under Section 7 of >30, 2016
Order delivered on 31.01.2019

Cor-am�
CHIEF JUSTICE (RTDJ M. M. KUMAR
HON¶BLE PRESIDENT

DR. DEEPTI MUKESH,
HON¶BLE MEMBER (JUDICIAL)
PRESENTS�
For the Petitioner/Applicant� Mr. Kushal Bansal, Advi
For the respondent Mri Shreyus S. Joshi, Adv.

m
Learned counsel for the respondent states that reply shall be

filed within ten days with a copy in advance to the counsel for the

petitioner along with the vakalatnarna and board resolution of the

respondent company authorising him to appear‘

Rejoinder, if any, be filed within five days thereafterwith a copy
in advance to the counsel opposite.

List for arguments on 20.02.2019.
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